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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 27th March, 2026
Under clause 20(E) of the Railway (Amendment) Act 2008
S.0. 1727(E).—Whereas, by the notification of the Government of India in the Ministry of Railways

(Railway Board), number, S.0. 5882 (E) dated 18" December 2025 published in Gazette of India, Extraordinary,
Part II, section 3 Sub-section (ii), dated 5" December 2025 (hereinafter referred to as the said notification ) and
issued under sub-section (1) of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment)
Act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central Government declares its intention to
acquire the land specified in the schedule annexed to the said notification for the purpose of execution,
maintenance, management and operation of Special Railway Project, “PH-16:- Odha station - Provision of
stabling lines for handling Kumbh Mela traffic in 2027 District Nashik in the State of Maharashtra.

And whereas, the substance of the said notification was published in for SLAO/Assistant Collector/SDO

Nashik daily newspapers namely “Dainik Aapla Mahanagar (Marathi)” & “Dainik Lokmat times
(English)” Dated 26-12-2025 & 26-12-2025 under sub section (4) of section 20A of the said Act.

And no objections were received.
And whereas, in pursuance of sub-section 20E of the said Act, the competent authority has submitted its

report to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers

conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the
lands specified in the schedule annexed hereto shall be acquired for the aforesaid purpose.

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government

hereby declares that on publication of this notification in the official Gazette, the land specified in the schedule
annexed hereto shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway
Project of “PH-16:- Odha station - Provision of stabling lines for handling Kumbh Mela traffic in 2027” for
Lakhalgaon village in the District Nashik in the State of Maharashtra.

g S~ = g Y
Land = o S Surve 2 | Total S=| T2|E8 .
S.N Acquisition | @ 3‘) = Land Owners Name No /y = Area as E, = = z E g g %
| Proposal §.= A | According to 7/12 Extracts N per7/12 | 55| o528 5| &
N > GattNo. | 2| €528 =| E
0 (4 2 = (Ha) S| 2F| &4 )
Mohan Namdev Ukhade, - - - -
Tanhubai Namdev Ukhade,
Leelabai Uttam Gadakh,
Shaila Yadavrao Jadhav,
Other Rights S.S.Kul
Vishwanath Ganu Tile,
= Pimpri Saiyid Vs.K.S.So.
g =4 | Daughter Anjanabai
1| 14/2025 = | Z| Krishna Jadhav, Lakhalgaon | 288 U | 04100 | 010
= Z | V.K.S.Sor., Bank Inspector T
G and Special Recovery
Officer Nashik District
Central Cooperative Bank
Ltd. Nashik's confiscation
burden Shri. Tanhubai
Namdev Ukhade by
Namdev Sahadu Ukhade
0.41.00 | 0.10
Total (Ha) (Ha)

[F. No. G197/Nashik Kumbh 2027/Odha-Lakhalgaon V1g/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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